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(b) An Indian Delegation wvisited
Nepal to discuss the machinery for
exchange of data and relevant infor-
mation in respect of the projects and
rivers of mutual interest to the two
countries for planning their projects
for the maximum utilisation of water
resources;

(¢) It has been agreed to set up a
technical Board to be known as
“Indo-Nepal Board for Irrigation and
Power Projects” for the purpose.
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Seizure of Diamonds at Santa Cruz
Airport

1276. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether customs authorities
seized diamonds worth 5 lakhs of
rupees from a foreigner at Santa Cruz
Airport; Bombay, on the 11th March,
1963; and
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(b) if so, the result of the interro-
gations made and the action taken in
the matter?

The Minister of Finamce (Shri
Morarji Desai): (a) The Bombay
Customs authorities seized diamonds
worth about Rs. 5 lakhs (on a rough
estimate) from a foreigner at Santa
Cruz Airport on the 11th March, 1963.
The diamonds were recovered from a
packet taped to his abdomen beneath
his underwear.

(b) The person was arrested <nd
produced before the Chief Presidency
Magistrate, who ordered his release on
bail. As he could not furnish the
bail, he is in custody. The case is
under investigation.

Bank of China

" 1271, Shri Shashi Ranjan: Will the
Minister of Finance be pleased to
state:

(a) the total assets and liabilities of
Bank of China in India when it was
{aken into liquidation; and

(b) the decision of the Govern-
ment to release the assets of the
Bank of China on request made by
the Chairman of the Board of Direc-
tors of Bank of China?

The Minister of Finance (Shri
Morarji Desai): (a) The tangible
assets of the bank immediately be-
fore it was taken into liquidation were
estimated to be of the value of Rs1-57
crores and the liabilities were of the
order of Rs. 1-68 crores.

(b) As the liquidation of the bank
has to be conducted in accordance
with the procedure prescribed by law
and under the auspices of the Cal-
cutta High Court, the question of the
Government releasing the assets of the
bank does not arise. In view of the
difficulties which have been experi-
enced by certain’ diplomatic and ‘on-
sular offices of foreign Governments,
provision has, however, been made
for the grant of recoverable advances
to such Governments.





